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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE, CHENNAI

Original Application No.237 of 2021 (S2)

Ko.Su. Mani Street Peoples,
Rep. by B.Sidhardhan,

Chennai.
...Applicant
Vs

1.The Government of Tamil Nadu,

Rep. by its Secretary to Gowt,

Department of Environment and Forest,

Chennai and Others

...Respondents

REPORT FILED ON BEHALF OF THE RESPONDENTS
TAMIL NADU POLLUTION CONTRO BOARD.

I, R. Rajamanickam, Son of P.M Ramasamy Hindu, aged about
o7 years, having office at No.76, Mount Salai. Guindy, Chennai-600
032, do hereby solemnly affirm and sincerely state as follows:-

1. | am the Joint Chief Environmental Engineer, Tamil Nadu
Pollution Control Board, Chennai — 600 032 and filing this report on
behalf of the respondent, Tamil Nadu Pollution Control Board and as
such | am well acquainted with the facts of the case from the records.

2. It is respectfully submitted that the Hon'ble National Green
Tribunal (Southern Zone), Chennai in its order dated 29.11.2021

directed inter alia as follows:
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“Para 06:“ We feel it appropriate to appoint a joint committee consisting of 1) a

Senior officer from Greater Chennai Corporation(GCC) as deputed by the
Commissioner, and 2) District Environmental Engineer, Tamil Nadu Pollution
Control Board (TNPCB) of the respective area to inspect the area in question and

submit a factual as well as action taken report, if there is any violation found.

Para 07.The Committee is directed to ascertain as to

i, Whether the 6" respondent is having necessary permission/consent from
the concerned authorities under the Municipal laws as well as under the
environmental laws.

Ii. Whether any pollution of air, water, and noise pollution is being caused
on account of the operation of the 6 respondent unit as alleged.

Iii. Whether the pollution control mechanism provided are sufficient to
mitigate the the circumstances, if not , what is the nature of steps to be
taken by them to mitigate the same,

Iv. Whether such an activity is permissible in ther residential area, if not,
what is the nature of action taken by them for running such unit in that
area.

V. If there is any violation as well as damage has been caused to the
environment, then the committee is directed to assess the environmental
damage and the compensation as directed to be assessed by this

Tribunal in cases of environmental laws.

Para 08: The District Environmental Engineer (DEE), Chennai will be the nodal

officer for co-ordination and for pro viding necessary logistics for this purpose.

3. It is respectfully submitted that, in order to comply the Hon’ble
NGT Order dated: 29.11.2021 a letter was addressed to the
Commissioner, Greater Chennai Corporation to nominate a Senior
Officer as member of the Joint Committee for and on behalf of Greater
Chennai Corporation Chennai to make inspection and to submit report

to the Hon’ble NGT (SZ), Chennai.
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4. It is respectfully submitted that, the unit of M/s. Sri Amman

Silver Works, located at No 136, Ko.Su.Mani Street, Periyar Nagar,

Vyasarpadi, Chennai 600039 was inspected by the TNPCB officials

on 03/01/2022 and the followings were observed;

During inspection, the unit was under operation. The unit is
surrounded by residents in the eastern, western, northern and
southern side. Toposketch showing the location of the unit is
enclosed in Annexure-|.

The unit is employing seven number of workers/day and
carrying out work in the day time only.

The unit of M/s.Sri Amman Silver Works., is making silver
lamps (Silver Kuthuvilakku) by processing the outsourced
silver sheet rolls by cutting, shaping and designing through job
works in lathes followed by gas welding. Polishing has not
been carried out in the premises. The designed lamps were
being sent to the jewelry making units for further polishing and
for sale. Silver melting is not carried out by the unit. The
photos are enclosed in Annexure-I1.

The unit has obtained license from Greater Chennai
Corporation under section 287 of CCMS Act 1919 valid up to
31/03/2022 in the trade name of M/s. Amman Silver Works.
The copy of the license obtained from Greater Chennai
Corporation is enclosed in Annexure-III.

The unit has obtained license from the Department of Fire

and Rescue Services under Tamil Nadu Fire Service Act
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1985. The Copy of license obtained from the Department of
Fire and Rescue Services is enclosed in Annexure-1V)
vi. During inspection, no obnoxious smoké / emission or noises
were observed.
vii. The sewage generated from the unit is disposed through
CMWSSB sewer line.
viii. ~ No trade effluent generation from the unit.
5. It is respectfully submitted that, as per the B.P No.6 dated:
02.08.2016 —Re categorization of industries, the unit's activity does

not come under the purview of the consent of the Board.

Under the above circumstances, it is humbly prayed that this
Hon'ble National Green Tribunal (Southern Zone) may be pleased to
pass such further or other orders as this Hon’ble Tribunal may deem fit

and proper in the facts and circumstance of this case and thus render

justice. JW‘S ZS-[\ h“—(
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BEFORE ME
VERIFICATION

|, R. Rajamanickam, Son of P.M Ramasamy, working as Joint
Chief Environmental Engineer, Tamil Nadu Pollution Control Board,
Chennai — 600 032, do hereby submit that the above contents are

true to the best of my knowledge and belief through records.
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ANNEXURE-I
Toposkecth showing the location of M/s. Sri Amman Silver works- Silver Factory at No
s Ov
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136, Ko.Su.Mani Street, Perivar Nagar, Vyasarpadi, Chennai 600039
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ANNEXURE-II
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ANNEXURE-III

1"7’w License Fee |

License Fee | Conservancy Charges Motor Erection Fee “Mbtor Using Fee

() | ®) () ®)

2,000.00 | 537.50 NULL 150.00

Grand Tofal: 72,700.00
ees Two Thousand Seven Hundred Only )
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fay the name board of the trade in regional language, 5:3:2 Tamil, English and other languages respectively,
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BEFORE THE HON’'BLE NATIONAL
GREEN TRIBUNAL
SOUTHERN ZONE, CHENNAL.

APPLICATION No.237 of 2021 (S2)

Ko.Su. Mani Street Peoples,
Rep. by B.Sidhardhan,
Chennai.
...Applicant

-Vs-

1. The Government of Tamil Nadu,
Rep. by its Secretary to Gowt,
Department of Environment and
Forest,

Chennai and Others

...Respondents

REPORT FILED ON BEHALF OF THE
RESPONDENTS - TAMIL NADU
POLLUTION CONTROL BOARD.

Advocate for the Respondent. TNPCB
Tr. S. Sai Sathya Jith,
Advocate, Chennai

Date: 25.01.2022

Date of Hearing: 03.02.2022
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